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given in the Rajya Sabha on the 24th
June, 1977 and state;

(a) whether Government have since
considered the findings of the Court
of Enquiry set up for the accident
which took place in the Chasnala Col-
liery on the 27th Decemder, 1975; and

(b) whether Government have ac-
cepted all the recommendations made
in the findings of the Court of Enquiry;
if so, what action Government have taken
against the officials held responsible in
this regard ?]
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+[THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The recommendations made
by the Court of Enquiry which went
the causes of and circumstances attending
the accident in Chasnala Colliery on the
\27th December, 1975 are under consi-
deration of the Government.]

Payment of Bonus to workers of
Textile Mills

[N

346. SHRI LAKSHMANA
MAHAPATRO :

SHRI YOGENDRA SHARMA :

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR bhe
pleased to state:

(2) whether it is a fact that the mills
managed by the National Textile Cor-
poration have announced 8.33 per, cent
bonus to their workers; and

(b) if so, what steps Government are
taking to make the other textile manage-
ments to fall inline with the NTC Mills?

[ RAJYA SABHA ]

T[] English translation.

to Questions 104

THE MINISTER OF PARLIA-
MENTARY  AFFAIRS AND LA-
BOUR (SHRI RAVINDRA VARMA):
(a) Yes, Sir.
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(b) Payment of bonus under the Pay-
ment of Bonus Act, 1965 is a statutory
obligation and the defaulting employers
are liable to be prosecuted by the ‘‘ap-
propriate Government.”

Infiux of Migrants from Bangladesh

347. SHRIMATI LAKSHMI
KUMARI CHUNDAWAT:
SHRIMATI HAMIDA
HABIBULLAH:

SHRI PRAKASH MEHROTRA ¢

SHRI SAWAISINGH
SISODIA:

SHRI GURUDEV GUPTA:

SHRT PRANABR
MUKHERJEE:

SHRI NAGESHWAR
PRASAD SHAHI:

SHRI SYED NIZAM-UD-
DIN:

SHRI NATHI SINGH:

SHRI KAMAL NATH JHA:
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Will the Minister of EXTEFRNAL
AFFAIRS be pleased to state:

{a) whether it is a fact that recently
there has been fresh influx of migrants
from Bangladesh to India;

(b) if so, what are the details in
this regard; and

(c) what is Government of India’s
reaction in the matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHART
VAJPAYEE): (a) and (b). Ever since
partition, s»me migration of the erst-
while Pakistani and later Bangladeshi
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nationals into India has been taking
place. This migration has continued in
recent months also. However, according
to statistics available with us, the number
of such migrants this year is no more
than those who came during the corres-
ponding period of the last vear.

(c) Government of India is keeping
-strict vigilance on the border.
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1INehru Award for international
. Understanding

248. DR. LOKESH CHANDRA:
"Will  the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government have deci-
-ded to discontinue the Nehru Award
for International Understanding; -¥

(b) if not, by when Prof. Guiseppe
Tuchee, the recipient of the 1976
award, will be presented with the same;
and

5t
(c) by when the award for 1977 is
likely to be announced?]

{ 18 NOV. 1977 ]

on the Table 1068
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+ [THE MINISTER OF EXTERNAL
AFFAIRS (SHRI  ATAL BIHARI
VAJPAYEE): (a) No, Sir.

(b) Prof. Tuchee was due to arrive
here this winter to receive the Award,
but owing to his ill-health, he has post-
poned his visit until the time his doctors
permit him to undertake travel to India.

(¢} The Jury for the Award will be
meeting shortly to make the selection of
a winner for the 1977 Award.]
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Payment of Wages (Mines) Amend-
ment Rules, 1977

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Sir,
I beg to lay on the Table, under sub-
section (6) of section 26 of the Payment
of Wages Act, 1936, a copy (in English
and Hindi) of the Ministry of Labour
Notification G.S.R. No. 1383, dated the
15th October, 1977, publishing the Pay-
ment of Wages (Mines) Amendment
Rules, 1977. [Placed in the Library. See
No. LT-1063/77].

t[] English translation,



